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CENTRAL AaDMIMISTRATIVE TRIBUMAL
PRIMCTIFPAL BEMCH
MEW DELHI

O/ NOL 14902000
Mew Delhi, this the 1ith day of September, 2000

HOM BLE MR. JUSTICE ASHOK aGARWAL , CHAIRMAN
HON?BLE MR. GOVINDAMN S. TaMPI, MEMBER (A)

in the matter of:

Sh. Raj Gopal

3/0 Late Sh. Munshi Ram Swaroop,
R/i0 Jhuggi No.30L,

Maharishl Davanand Camp,
Bardolal Marg,

Chanakyapuri,

Mew Delhi-21.

Place of employment

Dismissed from service as

Oriver from Madhva Pradesh Bhawvan,

2-Lok Priva Gopl Math,

Bardolal ™Marg,

Chanakyapuri,

Maw Delhi-z21. www. Applicant
(By advocate: Sh. H.K.Chaturvedi)

Vs,

The gGovt. of Madhya Pradesh

through

The Principal Resident Commissioner,

office of Madhya Pradesh, Bhavan,

Z-~Bardolal Marg.

Chanakyapuri,

Mew Delhi-21. , .-« Respondent

ORDER__(ORAL.)
By Mr. Justice Ashok Agarwal,

Counsel for applicant states that ths present 0& is not
maintainable in the Central administrative Tribunal as the
applicant is not a Central Government employvee but is an

employes of the M.P. Government. The presnt 0A& in the
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cumstances wkkt e returned back to the applicant for

o the appropriate forum.




